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nal Tax (Second Amendment) Rules, 
1962, under sub-section (2) of section 
479 of the Dehhi Municipal Corporation 
Act, 1957. [Placed in Library. See 
LT-9ll 163). 

BUSINESS ADVISORY COMMI'M.'EE 

FOURTEENTH REPORT 

The Minister of Parliamentary 
Mairs (Shri Satya Narayan Sinha): 
I beg to move: 

"That this House agrees with the 
Fourteenth Report of the Business 
Advisory Committee presented to 
the House on the 5th March, 1963." 

Shri Hari Vishnu Kamath (Hosha-
ngabad): I am sorry to see that the 
full-fledged Cabinet Ministry of Par-
liamentary Affairs, over which my 
hon. and amicable friend so effortlessly 
presides, has been down-graded to a 
mere department, aDd placed just be-
low what is truly a department, the 
Department of Atomic Enerln'. I re-
quest you to ensure that this mistake 
Is got rectified and the Ministry is not 
made a department. 

8hri Daji (Indore): The schedule 
placed before us runs into many hours 
IIIld it will run into many days. We 
are very anxious to know when the 
Government is allotting time for dis-
cussion of the Vivian Bose Report, be-
cause we would like to have a discus-
sion on it very early, preferably even 
before the Budget Discussion starts, 
80 that early, preferably even before 
in the light of this discussion we can 
focus attention on the Budltct. So, we 
would like to know what the Govern-
ment has decided about the discussion 
of the Vivian BoSe Report on Dalmia-
Jain concerns. 

Shrl Nath Pal (Rajapur): I have a 
very brief submission for the consi-
deration of the House. It is in regard 
to the very inadequate time that has 
been suge:ested for discussion of de-
fence. Nothing is of greater impor-
tance at thls hour than that the House 

gives the fullest consideration to the 
defence preparedness of the nation, 
and ten hours is totally inadequate to 
give any serious consideration. May I 
therefore beg that the Minister con-
cerned may consult you and find a wa~· 
out to enhance the time for defence. 
All of us want to speak on that subject, 
because everything else is subordinate. 
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Shrimatl Renu Chakravartty (Bar-
rackpore): May I just ask one qucs-
tion about the business of this week? 
Can we presume that the discussion on 
General Budget will start as schedul-
ed on the 8th as given to us in the 
bulletin? 

Mr. Speaker: On the 12th. 
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Shri Satya Narayan Sinha: Sir, 
thlspoint was raised in the other 
Bouse by the leader of the party to 
which the hon. Member belongs. I 
have told him-and he was satisfied-
that the sub-Committee appointed by 
the Cabinet wm go into the question 
and when the report is submitted some 
useful discussion might take place 
and so we are awaiting that. The 
Prime Minister also said that we would 
discuss it here as SOOn as that report 
is avilable. 

Shrl Harl Vishnu Kamath (Hoshan-
gabad): Why is';'t dh!cribcd as a de-
.partment and not a Ministry . . . 
(Interruptions) . 

Shri Satya Narayan Sinha: I can-
not say of hand when that report will 
be received or discussed. Some legal 
experts such as the Attorney-General 
have been appointed and they may 
take sometime. They have not told us 
about the time they would take b'" 
we are requesting them to do it as 
soon as possible. 

Shri S. M. Banerjee (Kanpur): Two 
experts, the Attorney General and 
Shri Viswanatha Shastri, have been 
entrusted with this work. If theu-
legal opinion is expected, it will take 
a long time in which case the report 
cannot be discussed. 

Shri D. C. Sharma (Gurdaspur):' I 
wish to submit respectfully that the 
time allotted for the Ministry of 
Atomic Energy should be raised to at 
least four hours. 

Mr. Speaker: We find from previ-
ous experience that there are not 
many who take part in that and there-
fore the Business Advisory Committee 
thought this time to be enough. So 
far as the time allotted to the 
Defence Ministry is concerned, I may 
say that his representative also was 
present in the Committee and then it 
was agreed to allot this time. If some 
necessity arises, we will see. 

Shrl Barl Vishnu Kama'th: I too 
pleaded for more time in the Com-
mittee. 

Mr. Speaker: But he agreed. 

Shri lIari Vishnu Kamath: He re-
luctantly agreed . .. (Interruptions.) 

Shri D. C. Sharma: The Bose Com-
mission report should be taken up. 

Mr. Speaker: That had been brought 
to the notice of the Government. 

Shri Daji: Su-, legal opinion and 
legal committees have nothing to do 
with the discussion in this House; we 
are not going to discuss legal matters 
but we will discuss it in the political 
level. How long are we going to be 
kept waiting. The motion had been 
tabled and circulated. Am I to under-
stand that it is going to be kept hang-
ing fire till the budget discussion is 
over? ... (Interruptions.) 

Mr. Speaker: He should resume his 
seat now. 

Shri Satya Narayan Sinha: The 
administrative sid€ of that report has 
also been referred to that committee. 
It would be useful if their opinion is 
also before us . . . (Interruptions.) 

Mr. Speaker: They want to know 
whether after it is obtained from the 
legal experts, Government would be 
able to find time for it during the 
budget discussions or would they put 
it off till the budget debates are over. 

Shri Satya Narayan Sinha: As soon 
as that report is avilable, we shall try 
to find· some time. The report is not 
in my hands just now . . . (Interrup-
tions.) 

Mr. Speaker: The question is,: 

"That this House agrees with the 
Fourteenth Report of the Business 
Advisory Committee presented to 
the House on the 5th March, 1963." 

The motion was adopted. 

Mr. Speaker: We will now take up 
the next item on the agenda. 

Shri Bari Vishnu Kamath: &fore 
you proceed to the next item of busi-
ness, may I request the Home Minis-
ter to make a statement tomorrow, if 
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not today, on the talks he had had 
with the King of Nepal, The commu-
nique has already been issued. It is a 
press communique. 

Mr. Speaker: It is very unfortunate: 
the hon. Member had asked my per-
mission whether he could raise that 
question, and I had definitely asked 
him not to do it, because I was try-
ing to find it out, and in spite of that 
request of mine, he ignored that re-
quest altogether and stands up. That 
is very bad. 

Shri Hari Vishnu Kamath: May I 
explain, Sir? I wrote to you. I saw 
the Secretary going to the Minister 
and I presume the Minister said that 
a communique had been issued. I did 
not want him to make a statement 
today. I requested if he could make 
a statement tomorrow. I did not say, 
"today." It is an urgent, important 
matter. 

Mr. Speaker: It may be a very im-
portant matter. But when he definite-
ly wrote to me to seek permission and 
I refused that, is it proper for a senior 
Member like him, of his stature and 
experience, to stand up at that 
moment and then intervene? 

Shri Bari Vishnu Kamath: It is 
only for asking whether he could make 
a statement tomorrow, if not today, 
that I stood up. Tomorrow-I did not 
. say, "today." 

Mr. Speaker: He' stands up and 
inte,rvenes. 

Shrl Barl Vishnu Kamath: I 
requested you. I did not ask if the 
Minister could make a statement 
today, but tomorrow. 

Mr. Speaker: Order, order. He has 
interrupted the proceedings. That was 
what was objected to. The proceed-
ings have been interrupted. 

Shri Bari Vishnu Kamath: It is an 
important point, and if you do not 

allow this to be raised, then, what is 
Parliament coming to? I am sorry. 

Mr. Speaker: I do not know what 
it is coming to; I do not know what 
it would go to. But, definitely if he 
had not asked my permision, then, 
propably I could have understood some 
thing. But when he definitely asks 
for my permission and that is refused, 
then he stands up. 

Shri Bari Vishnu Kamath: I can 
assure you that I did not daprat from 
what I asked about. EXCUSe me: I 
only asked if the statement could be 
made tomorrow. l.only said, "tomor-
row." I did not mention vhat in the 
note. I am sorry that you have mis-
understood the whole thing. I am sorry 
I havc been put in a very bad position 
in your eycs. I must make the position 
clear. I requested you to permit me 
to ask the Minister to lay a copy of the 
communique. NOW, I do not say that. 
I did not ask for that. You will 
kindly observe the difference. I asked 
whether the Minister could make a 
statement tomorrow, if not today. If 
that question is not allowed, I am 
sorry. In all Parliaments this is allow-
ed. I have seen the proceedinltS of the 
British Parliament and all Parliaments, 
and in all Parliaments such references 
are allowed to be made. But I am 
restrained from making a casual, 
minor reference in the House in regard 
to t"e statement. I do not understand 
this kind of procedure at all. I am 
sorry to say that, with all respect to 
you . 

Mr. Speaker: This is the procedure 
that is followed here. I am very sorry 
if he does not understand it. 

The House wil now resume further 
discussion of the railway hudget. Shri 
Subodh Hansda. 

12'13 hrs. 
RAILWAY BUDGET-GENERAL 

DISCUSSION-(contd.) 
Shrl Subodh Bansda (Jhargram): 

Mr. Speaker, Sir, yesterday, I was 
impressing upon the House and the 
Government the huge network of the 


